"

\

T 57 G

Alfidavit to be Fuenished by the candidate alongwith Nomination Paper

<8 e Before the Retvening Officer
For eleetion to.,.sirinnn., o(name of the House.
ﬂtf\f'&é‘) rﬂm.-‘ﬂ----f\-’ﬁﬁdﬂ.............Cumtitutnnyt Nome af tie Clomslitlice v
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'lln.

tstrike out whichever Is not spplicable)

(1) Tam a candidate set Uy by e oeen

Independent candidarc,
(1) Details of PAN and status of filing of Incomé tax return :

- i DItan Adivd ALicma
{;—“ﬂ Election, do hereby solemnly affirm and state on oath as undee:-

A
1:

f iy} Pos Hee Pl B A DL, VA - mMesmEpeg,
f ] = AT v A AR, PO
AW, A - yoars, restden of,, Y1 R
Beat 49

<o kmention full postal address), o wdindiduic ab i albv

LN e g ey, {1yx ) E‘Mﬁ;"r.ﬂ.‘u!’l

o ce— —-{name of the political party )/ am contesting o a

[ SL.No. | Names [ Permanent The financial year for | Total income |
Account Mumber | which the last shown In Income !
(PAN) Income-tax return has | Tax Retum ( in |
a - = been filed Rupees)
i Sell ) . o i et
- DE TIPS | 2o) 011 2240500 |
" Spouse-
| 3 Dependent | ==
4, Dependent 2
5. Dependem 3 ..., et

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

[ SL T Offence Description . |
| Mo, - 1
| (&) The details of cases where the court his taken e e
cognizance, Sections of the Act and deseription |
of the offence for which cognizance laken : / !
I
|
(b} | Mame of the coun, Case No, and Date of order - !
e
taking cognizance ; o » |
(e} | Details of Appeal (s} / Application(s) for revisio s

4. Cuses in which 1 have been convicted by a court of law(other those referred o in Form 26);

(if any) filed against the above arder(s)

o 1T

;'{n.'I

The details of cases, Sections of the
Act and description of the offence for
which convicted :

| Name of the Court(), Case No. and
l Date(s) of order(s) .
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3, Pumshme 4 impases

v Thut 1give heoemn below tie detsils of o e assiets (moviabie and imovable eie ol mysels,

my spouse and all dependents:

A. Details of movable assots :

Mg .

| Assels in joint name indicating the extent of joint ewnership will also have to be given

2 In case of de
Marmee of Ba

i Investment, the details including Serial Mumber, Amount, Date of Deposit, the Scheime.
FInstitanion and Branch are to be given

i, Value of Bonds/Share/Dehentures as per the carreint market value in Stock Exchange in reapeon o liseed

inmpanies and as per books in case of non- listed companies should be given,

4. Dependent’, here incuns 4 person, substantially dependent on the income of the candidate.
5. Details: including amount is 1o be given separately in respeet of each investment)

|8 | Description

. Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| Ma, | <’ = i =0
(it | Cashin hand IRE 5T e . RS |

. . =, 30,000 ) ] =T
(it} | Details of Deposits in Bank St qlf [ ]
accoumts (FDRs, Term Deposits Tj i
wnd all other types of Deposits | - 1128224] bess f = '
including sa accounts),
Deposits with Financial i
Imstitutions, Mon Banking 1
Finzneial Compantes and |
| Coogperative societies and the ' {
__, amount in each such deposit
(it} | Detasls of investment in Bonds,
Debenrures/shares and units in
companies/Mutual Funds and
| others and the amount.
iiv) | Details of investment in NS5, Haliwrs GlefReliong Gl
Postal Savings, Insurance Policies | Totuvemia | p 0 ’
and investment in any Financial | Ap) 20f | gga.2% |
Instrument in Post office or g T | |
Insurance Company and the L Pye v C Prwms s ) :
| | smount bei) | bl ) IS
(v1 | Personal loans/advance given o |
| any person or entity including i
! | firm, Company, Trust etc. and |
' | other receivables from debtors | i
| and the amount, - ___.1:_ S
(i) | Motor Vehiches/Aircrafts/ St owg - 200 r { ‘
| Yachts/Ships (details of Make, | Make, Pach { |
| Hegistration No. ete, Year of Faalive Dwhy [
L PPurchase and amount } Prvgonb--OL| G - ] _.._| s rr—
i {vify| Jewelry, bullion and valuable Lta?éw'ﬁl‘!rw h‘iﬂ:ﬁ?ﬂr‘ ‘ | ;
bt ; : Pty o
! :r:::i;gwt du:.;m:s of weight and e _L..?,r L ! . |
o —_— M. —_I_hjﬁmr‘_ : -
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|m;i¢;.m1‘nm value r_ﬂﬁ'ﬁ' | g;,unT

f ] 4@y other assets such .8 vaheof | 1 e —
_ Claimsdinterest ' e |

H I.'I
(Mewer 1. Properties in joint uwm.rshlp indicating the cxtent of joint ownership vill also have (o be indicat '
E Each land or building or apertment should be mentioned separmelv in this format.)

(5. | Dex

Description - | Self Spouse | Dependent-1 | Dependent-2 I Dependent-3 |
Ne

| Survey number(s)

Avrea (Total measurement in
acres)

Whether inherited property
{ Yes or NO)

L i — I
(i) | Aericultural Land Le oom ‘ |
l Location(s) i j—
|

i
. |

[Date of purchase in case of self
acquired property

| Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land by

1 way of development,
construction ete,

—_— AN Tue el

2
r

Approximate Current market

value

Ll:mtlwl!l}

numbern(s

'Amrma:muﬁmmin

|
r a
sq. fi.) |:'.‘-;;

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

way of development,
construction etc.

]
a
v
H
i
<
Any Investment on the land by L |

Approximate Current nwk.-:l: £

L2 value o -
tiii) | Commercial Buildings :

(including apartments)

-Location(s)

| -Survey number(s)

Hudle up Area (Total
measurement in sq. f.) 4

s e e T L




. W wiher inheried property. : i 1 -
! (" = or NO) . : oy —

- ——d
| e of purchase in case of wof | |
aired properts - ) . B '
vt oF propeny (in case of i
| p chase) at the time of r
| |
|
|

' | pehase
Ay Invesiment on e
| priperty by way of
{ { development, construction ete,
| A pproximate Current market

(v} | Residential Buildings (including : -, |
apartrments, ) |
-Location(s)

- Survey number(s)

Avea (Total messureinent in
I scl ft)

: Built up Area (Total

I measurement in sq. fi.)
|

Whether inherited property '
{Yes or NO)

Date of purchase in case of self
| acquired property

! Cost of property {in case of

| purchase) at the time of

| | purchase

! Any Investment on the land by
wiay of development,

| construction etc.

Approximate Current market
Wil L

| {¥) | Others (such as interest in

' property)

| (i) | Total of Current Market V6, £l Uml(

: Yalue of (i) to (v) above e =

F,

(6) Igive herein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

| 8. | Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
| Ni;l_ o .
(i) | Loan or dues to Bank/Financial |5 k68, € BL
. Institutio - <Dt 2XAT
| Mame of Bank or F| |
Amount outstanding TEA %936 !
| Mature of loan llae 3 oo vne

Loan or dues to any
individuals/ Entity other than
mentioned in (i) ubove,

| Mame(s) 1 I
i Aimount dutstanding . |
| Mature of lobn . | !




£ "l_,x'x_g'merlhhluty =di S == ge T F '_’l

“Garand total of liabilities Tieemo| M1 | |
(i) | Gove: ament Dues: i i
Dues to departments dealing i i
with government |
| secoumodstion _______ ' .

Dues to departments deeling |
wiith supply of water |

l}uﬁmd&putmenmmg ‘ T
with supply of electricity

Dues o departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with government transport
(Including aircrafis and
lelicopters) 2
[neome Tax Dues

Wealth Tax Dues
Service Tax_Dues )
Municipal /Property Tax Dues
Sales Tax Dues

Any other dues

Grand total of all Govi. dues My L ol R

{7) Details of profession or occupation:
S R
b. Spouse ..... ety
{8) My educational qualification is as under;

{Giv; details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame of the School /Callege/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. [ Name of the candidate Sh/Smt/Kum, &AT BAYARATH SAH “"Jr
— TGN AT I CFL Do FIACIRE B 0L
7. | Full postal address e R bt _
3, | Number and Name of the constituency and Hp.— 13C .'
| __ | state kLA e R,

3. | Name of the Political party which set up the Cu

candidate (otherwise write ‘ Independent') . BB LW B
4. | (a) Number of cases in which eonvietion order L

passed (other than those referred to in Form 26) o 5




I e Toial number ul Pending <oz wihere the i = N !
|| eoor (8] have taken -:ngiz;-r Bk L '
ting W © ’
| S 1 PAN af E -I"i';:... fwwhich st Dl D S
W (— PR __{ Iocome Tax Return filed |
[ | {a} Candidate Derpe 93ta k 2oe=) ! 1r4vEC ] . |
(b} Sponse: X 2
.| {e) Dependents )
. _ Details of Assets und Liabilities in rupees
- Description =~ | Self Spouse

! Moveable [ £ i
| |Ametronaing | 270%7 s S N
i | Immovahle ' i
Assel
{i) | Purchase Priccand
Development Cost of
Immaovable Property
(Total Value)

[ii) | Approximate Current
mﬁmni

s - - =

Market Price of
Asses (Total Value)
7 Liabilities i
(i} Government 2 -
dues (Total)
(ii} Loans from Bank, [7gas93 H _ .
Firmneial Institutions an
| nthers (Total) ‘1 :
B. | Highest educational qualification: = T 2 TE®., ( LPwm P TIVVA, Colibel, oo Agr o)

{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School (College! University and the year in which the course was compheted. )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledge and belicf, no part of it is faise and nothing material has been concealed there from. | further
declares that :

{u) there is no case of conviction or pending case against me other than those mentiened in items 3 and 4 above;

thi Lomy spouse, or my<dependens do not have any asset or liability, other than those mentioned in ftems 5 and 6
b,

L3

Verifiodat. SAMALTINE ihicthe, 0 ey of . TRAVERY A
! zﬂ
= 73y
“— DEPONENT




Note: 1 Affidavit snould be filed Intest by 300 ¥'M on the last date ﬂl'!'lﬁng naminations.
= Affidavit subuld be sworn before an Uith Commissioner or Mugstrate of the First Class ur before s Mot
Public.
2 Al columns should be filled up and 1 colume 1o be lef blank. IFthere is no information Lo furisl) i sespaat ol

any it=m, either “Nil" or “Not a.plicable”, as the cuse may be, should be mentioned
4. The affidavit should be eithor tvped or wrinten legiblv and neath



Anfiery 1
3. Details of Immovable assets:
Properies in jont cwnership indicating the extent of jaint ownership will also fave 1o be indicated

[Note 1

2 Each land of bullding or apartment

should be mentioned separately in this format |

Wihathar inheErted propey
{Yes) or (Noj

Area [Total measurement in acres) | (i} 2 Katiha 7 .25 Dhoor

Sl N & on Seif use |Dependent-1 |Dependent-3Depandent-3
] Agricutstural Land Gunal basi.
Location(s) (i) Khata no-817
Survey numberis) Khesra no-E74,877 878, 1554 1357
(i} Khata no-165
Khasra ne- 16731670,
Tauzi no-2238
() 071 Acers

NO

Date of Purchase in case of self
acquired prapery

VA) 52 D - 26.04 1893
{8} 22 D- 03.04 1083 AND D3-02-
1987

Cost of Land (in case of purchasa)
gt the time of purchase

[A] R 18 500/
(B) 8,000

Any Investment on the land by way
of development. constructan atc.

ML

Approomate Current market Value

Rs. 550,000/

i)

Location(s)
Survey number(s)

(&) Harpur Bhindi and Nikaspur.
(i} Knata no- 184 (O8d) 184{New),
Khasra no-222 3281

(WjKhata no- 286 [(Old), 578 (New)
Khesra No-877{00d), T98(0id)

Cost of Lard [ case of purchase)
at the time of purchase

{878(0ld)
(B} Gunai basi,
Khata no-562
Khaera Mo-421
(A (i) 528 Sq ft
(i} 9240 Sq.fr
Area (Total measurement in Sg f)|(B) 3810 Sa.ft
Whether inheried property
{Yes) or (Na) NO
Date of Purchase in case of self | (i} 02.01.2008 (i) 03.04 16853
[acquired propety {1} U-E;QEIDUB
(&) (1) Rs. 18,000/~

(i) Rs. 6,000
(B1 Rs 490004

Any Inwestment on the land by way
of deyelopmani, consinsction efc

Wil

Approomate Current market Value

Rs 5,11,000-




	Baidh Yanath Sahni1-Optimized
	Baidh Yanath Sahni2-Optimized
	Baidh Yanath Sahni3-Optimized
	Baidh Yanath Sahni4-Optimized
	Baidh Yanath Sahni5-Optimized
	Baidh Yanath Sahni6-Optimized
	Baidh Yanath Sahni7-Optimized
	Baidh Yanath Sahni8-Optimized

